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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 92/2025/EZ

In the matter of:

Ankur Sharma
. Applicant.

Versus

State of West Bengal & Ors.

. Respondents.

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 4, PUBLIC WORKS
DEPARTMENT, GOVERNMENT OF WEST BENGAL.

I, Sri PRASENJIT SARKAR, son of Sri MRINAL KANTI SARKAR, aged about
47 years, by faith Hindu, by occupation Service, now posted as Executive
Engineer, of PWD Howrah Division Onkermal Jetia Road, West Bengal, Pin-
711103, do hereby solemnly affirm and state as follows:-

1 [ am the Executive Engineer of the Public Works Department (PWD)
and am duly authorised to swear this affidavit on behalf of the Respondent
No. 4. 1 am well acquainted with the facts of the case and competent to
depose the same. I have duly consulted the records available in my office
and thereafter, | have made myself acquainted with the facts and
circumstances of this case and competent to affirm this affidavit.

2. That this affidavit is being affirmed in pursuant to the solemn order
dated 15.07.2025 passed by the Hon’ble Tribunal, whereby the Hon’ble
Tribunal was pleased to direct all the respondents to file counter affidavit

within four weeks.

3. That [ have read a copy of the writ petition purported to have affirmed
by Ankur Sharma, the applicant in this Original Application (hereinafter
mentioned as the “said application”) and on perusal of the same, I have
understood the purports and contents thereof. 1 have been advised to deal
with and/or traverse only those allegations of the said application which are
Paaterial for proper adjudication of the case, which I hereby do, save and
3%pt what arce specifically admitted herein all the statements made in
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paragraphs of the said applications are denied and as if they have been

traversed inoserintim,

4. This affidavit is filed in opposition 0 the allegations made in the said

application, and in defence of the pre:
carried out by the Respondent Department using a Hot Mix Plant.

monsoon road repairing works being

That belore dealing with the statements and allegations contained in
15 of the said application, |
Hon'ble Tribunal which is

2.
various paragraphs as well as sub-paragrapf
submit the following matter in brief before this
germane for the purpose of this adjudicatitm of this matter :

i) That the road stretches of G.T. Road in par stretches from chainage
678.00 km to 678.32 km under Shibpur Sub-Division under Howrah
Division during the year 2024-25, have suffered significant distress
such as potholes, rutting, and surface cracks due to wear and tear,
traffic load, and seasonal effects and the work Pre monsoon road
repairing was urgent in nature .

i) That the answering respondent is mandated to undertake routine and
preventive maintenance to preserve road assets and ensure public
safety.

iiij That considering extremely vulnerable & accident prone road
condition as well as the volume of work was also very small
(amounting less than 5 lacks), the work order for improvement of
stretches of G.T. Road in part stretches from chainage 678.00 km to
678.32 km under Shibpur Sub-Division was issued vide Notice
Inviting Tenders No.W.gPw 2[EE[ud [N 1eT 15202y 45

Photocopies of the Notice Inviting Tenders dated 05.03.2025 and
29.04.2025 are annexed herewith and marked with Annexure - “A”.

iy) That after completion of the above work, the concerned agency
removed from the working site (i.e, nearby Shalimar 3 No. Railway
Gate].

v) That on receiving complaint, the concerned agency was instructed to
follow the guidelines of the Hon’ble Tribunal in execution of the said
work order.

6. That now [ shall proceed to deal with the paragraph wise statement of
the said application relying upon the statement made hereinabove.

That with regard to the statements made in paragraph no. 1 of the
application, | do not want to make any comment and nothing 1s
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5. That with regard 1o statements made in the paragraph nos. 2 1o 4 of

the said application, | state that thosc arc all matter of records and do not

admit anvthing contained
record. | repeat and reiterate
hereinabove. As such, for the purpose of avoiding any further repetition [
crave leave to refer to my statement contained in the paragraphs
hereinabove. 1 deny that gross pollution and €
caused as alleged. The volume of work was very small stretch o

therein, contrary to or inconsistent with the
the statements made In paragraph no. 5

nvironmental damage being
f G.T. Road.

9, That with regard to the statements as contained in paragraph nos. 5
to 7 of the said application, | do not want to make any comment and nothing
is admitted which are not borne on record and calls upon the Petitioner to

the strict proof of the same.

10. That with regard to the statements as contained in paragraph nos. 8
and 9 of the said application, 1 deny and dispute the statements made
therein save and except what are matters of records. | state that the
contents of the paragraphs under reply have been replied specifically in the
paragraphs herein before and the same are not repeated herein for the sake
of brevity. I repeat and reiterate the statements made in paragraph no.>

herein above.

11. That with regard to statements made in the paragraph nos. 10 to 16 of
the said application, I do not want to make any comment and nothing is
admitted which are not borne on record. I repeat and reiterate the
statements made in paragraph no. 5 hereinabove and the comments on this
may be provided by the concerned respondents. I submit that the alleged
question of law under replies framed by the Petitioner is baseless,
misconceived and do not arise for consideration by this Hon'ble Court.

12. That with regard to statements made in the paragraph nos. 17 to 23 of
the said application, I do not want to make any comment and nothing is
admitted which are not borne on record and the comments on this may be
provided by the concerned respondents. I submit that the works are
undertaken within statutory mandates, with all required consents and no
breach of norms. | further submit that the Supreme Court has held that
compensation under the “polluter pays” principle must be imposed only
upon proven violations and not where public - interest works are lawfully
executed. | further submit that in M. C. Mehta v. Union of India & Ors. (Taj
Trapezium case, 1996), the Court emphasised that compensation and
restoration apply where there is real environmental harm, not for lawful,
regulated public works. I further submit that in judgments like Sterlite
ustries Ltd. v. Union of India (2013), compensation was ordered where
us pollution occurred. By contrast, the present case involves
yrary, closely monitored operations—the qualifving standards for
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compensation are not met. | further submit that any judicial precedent
sion of bona lde governmenl infrastructure work, exccuted

supports excinj
cnvironmental penalties. |

in good faith and public interest, from punitive ¢
further submit that imposing any compensation or penaltics would  be
unreasonably punitive, waste public resources, and impede essential public-

salety works.

13. That with regard to statements made in the paragraph nos. 24 to 26 of
the said application, I do not want to make any comment and nothing is
admitted which are not borne on record. I state that the contents of the
paragraphs under reply have been replied specifically in the paragraphs
herein before and the same are not repeated herein for the sake of brevity. I
repeat and reiterate the statements made in paragraph no. 5 hereinabove.

14. That with regard to the statements as contained in paragraph no. 27
of the said application, | submit that the Grounds mentioned thercin have
been replied specifically in the paragraphs herein before and the same are
not repeated herein for the sake of brevity. I, however, reserve my right to
deal with the said Grounds properly at the time of hearing of this
application.

15. That with regard to the statements as contained in paragraph under
heading “Limitation” of the said application related to limitation needs no
comment from this answering respondent. It is also submitted that the
Hon’ble Tribunal may pass the necessary order/orders on the issue of
limitation as the Hon’ble Tribunal may deem fit and proper.

16. That now I shall proceed to deal with the paragraph wise statement of
the Supplementary Affidavit relying upon the statement made hereinabove.

17. That with regard to the statements made in paragraph nos. 1 to 3 of
the said Supplementary Affidavit, [ do not want to make any comment and
nothing is admitted which are not borne on record and calls upon the

applicant to the strict proof of the same.

18. That with regard to the statements made in paragraph nos. 4 to 8 of
the said Supplementary Affidavit, I do not want to make any comment and
nothing is admitted which are not borne on record. I state that the contents
of the paragraphs under reply have been replied specifically in the
paragraphs herein before and the same are not repeated herein for the sake
of brevity. I repeat and reiterate the statements made in paragraph nos. 5
and 12 hereinabove.

19. That with regard to statements made in the paragraph nos. 9 and 10
the said Supplementary Affidavit, I do not want to make any comment
nc‘e‘i\nothmg is admitted which are not borne on record. sta“Lc that the
fv‘hh Municipal Corporation is the appropriate authority to answer with
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regards to the allegations about the aclivitics towards the Eastern stretch of
N.S.Road.

20. It is respectfully submitted that this answering respondent shall abide
by any order or direction, passed by this Hon'ble Tribunal.

)1. That the statements made in paragraph Il to 15 are based on

information derived from the record which are usually kept and maintained

by the answering respondent in the ordinary course of business and which [

belief to be true and rest thereof are my humble submission before this
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The Executive Engineer Howrah Division Public Works Drrecterate invtes e-tender for the work detaled in

L
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Phone No. -2688 0230
Email ied: copudhowrahdivision o
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Memo. No.595
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GOVERNMENT OF WEST BENGAL

OFFICE OF THE EXECUTIVE ENGINEER

HOWRAH DIVISION, P.W.D.

ONKARMAL JETIA ROAD HOWRAH — 711103

e e e e e A

NOTICE INVITING TENDER (ON LINE)
NO. WBPWDI/EE/HD/NIeT_109/2024 25

below (Submsson of Bd through online)

1

-

Si

Mo

Mame af work

L)

| Pre monsoon road repairing
of G.T. Road in part
stretches from Ch. 678.78
xm to Ch. 675.10 km under

| Shibpur Sub Division under
Howrah Division during the
year 2024-2025.

' Pre monsoon road repairing
of G.T. Road in part
stretches from Ch. 678.00
kmto Ch. 678.32 km under

I Shibpur Sub Division under

Howrah Division during the
year 2024-2025.

e e e e e e e e o i e

Dated: 05.03.2025

Lhe labie

Estimated Eamest Cost Period of = Name of Eligibility of
Amount Maoney of completion | concemn Bidder
Docu- ed Sub-
= __menis Division
(InRs) (InRs)  (In
[Rs) | | | o
Bonafied eligible
contractors having
credantial
i minimum 40% in a
ghlhbpur single similar
D;'J i nature of job for
. a7 (Seven) u::;:lron last SEVEN (vide
Rs. 4,34,814,00 75 7090 NIL aoais memo no 4185 dt.
Days D'u'slon 28/11/2023 of CE
P:ID | (HQ). PWD) years
and specified as
per G.0. no.03-
IPWIOMO0C-02/14
dated. 12.03.2015.
| Bonafied eligible
| contractors having
| credential
minimum 40% in a
::::gur single similar
[ Divisi nature of job for
. | j | Division . ot SEVEN (vide
|Rs 965200 O7(Seven) | nder an
Rs. 4.83,112.00 | MIL [ Howrah mamo no 4185 dt.
Days Division 28/1112023 of CE
FWD ’ (HQ). PWD) years
and specified as
per G.0. no.03-
IPWIDIN0C-02/14

dated. 12.03.2015.

A bidder desirous of taking part in a part in @ tender shall login to the e-Procurement Portal of the Government of
West Bengal http.//wbtenders.gov in using his login 1D and Password and thereafter may download the tender

document from the website directly with the help of Digital Signature Certificate

As per GO No 416(8)-W(C)/1M-291/16 dated 03.08.2018 of the Joint Secretary. Works Branch PWE n

concurrence to G O No. 3975-F(Y) dated 28 07.2016 of the Secretary. Audit Branch, Finance Depart_ment 3
bidder should initiate payment of pre-defined EMD for the tender by selecting from either of the following

payments modes

Net Banking (any of the banks listed in the ICICI Bank Payment Gateway) in case of payment through ICICI

Bank Payment Gateway

RTGS/NEFT in case of affing payment through bank account in any Bank

109 2024-2025 Page 1 of 13
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Earnest Money Payment Procedure :

Payment by Net Banking {any listed bank) through IcICI Bank Pavrnerr: Gateway:
On selection of net banking as the payment mode. the mdder will be direcied to lCl(‘TI Bank Paymen; -
Gateway webpage (along with a string containing 3 Uniqué ID) where he will select the Bank through
which he wants to do the lransaclion

i Bidder will make the payment after entering his Umigue 1D and Password of the Bank to process the

transaction i
Bdder will recewve a conformation message regarding success/failue of the transaction
v If the transaction is successful, the amount paid by the Didder will get credit in the respective pociing

account of the State GovernmentiPSU/Autonomous Body/Lecal Body/PRIs etc maintained with the
Focal Point Branch of ICICI Bank R N Mukherjee Road, Kolkata for collection of EMD/Tender Fees
" If the transaction 1s fallure, the bidder will again try for payment by going back to the first step

Payment through RTGS/NEFT :

| On selection of RTGS/NEFT as the payment mode. the e-Procurement portal will show a pre-filled
challan having the details to process RTGS/NEFT transaction

I The bidder will print the challan and use the pre-filled information 1o make RTGS/NEFT payment using
nis Bank account,

i Once payment is made, the bidder will come back to lhe e-Procurement portal after expiry of a
reasonable time to enable the NEFT/RTGS process to complete, in order to verify the payment made
and continue the bidding process

v If verification is successful. the fund will get credit to the respective pooling account of the state
Government/PSU/Autonemous Body/Local Body/PRIs, etc. maintained with the Focal Point Branch of
ICICI Bank at RN Mukherjee Road, Kolkata for collection of EMD/Tender Fees
Hereafter, the bidder will go to e-Pracurement portal for submission of his bid.

Wi But i the payment verification s unsuccessful, the amount will be returned to the bidder's sccount

Earnest Money Refund/Settlement Process :

The EMD of the Bidders disqualified at Technical Evaluation will be refund through an automated process to
respechive bidder's Bank Accounts from which they made the payment transaction

Once the financial bid evaluation is electranically processed in the e-Procurement portal, EMD of the technically
qualified bidders other than that of the L, and L, bidders will be refunded, through an automated process, to the
respective bidders’ bank accounts from which they made the payment transaction.

If the L. bidder accepts the LOI and the same is processed electronically in the e-Procurement portal, EMD of
the L; bidder will be refunded through an automated process, to his bank account fram which he made the
payment transaction.
As saon as the L1 bidder is awarded the contract (AOC) and the same is processed electrorically in the e-
Procurement portal, EMD of the L, bidder will automatically get transferred from the pooling account to the State
Government deposit Head through GRIPS along with the bank particulars af the L, bidder.

Both Technical bid and Financial Bid are to be submitted in technical (Statutory & Non- Statutory) and finandial

folder concurrently duly digtally signed in the website hitp:fietender.wb.nic.J.

The Technical document and Financial Bid submission (online} on or before 15/03/2025 up to 01.00 PM.

The FINANCIAL OFFER of the prospective tenderer will be considered only f the TECHNICAL Document of the
tenderer found qualified by the Executive Engineer, Howrah Division, PWD. The decision of the Executive
Engineer, Howrah Division, PWD wil be final and absolute in this respect. The both list of Qualfied Bidders wil be

displayed in the website and also in the Notice Board of the office of the Executive Engineer, Howsh Dvstn
FWD. on the scheduled date and time

Where there is a discrepancy between the unit rate & the line item total resulting from multiplying the unit rate by
the quantity. the unit rate quoted shall govern

ﬂml«:“fv-/ NI T No. 109 20242025 Page 2 of 13
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& Running payment for the work May be made
agency may not gel a running pay ey e
amount Provisions In clause(s) 7 ggg oo
frequency of payment are 1o be traa1aq 46 sup

to the execuling agency as per availability of fund The executing

IS al least 30% of the tendered

far they relate to uantum
erseded ) e

7 Bids shall be remain valid for

4 period not less than
Financial Bid submission

120{One hundred twenty)days after the dead line date for
B.A :- Important information

Date & Time schedule
' SI. No

. — _ Patculars Dale & Time
1 ' Date of uploaging of NIT Documents online) | 06.03 2025 at 09 00 AM
| .  (Publishing Date) .
2 | Jocuments downloag/sale start date (Onling) | 0702202510800 AM
3 Documents download/sale end date (Onling) . 1503.2025at 0100 PM |
|4 | Bidsubmssion start date (On line) 08.032025 at 09.00 AM
.5  Bid Submission closing (On line) o | 15.03.20252at01.00 PM. |
L. & | Bid opening date for Technical Proposals (Orline) | AR0s202sa 01,00 RN
7 (Date of uploading st for Technically Qualfied | To be notified later
A ___‘Eﬁd'i@@ine;___ = oy e
Date & Piace for opening of Financial Proposal (Online) To be notified later |
| ]
L —_— STy i o ) o | T —— T =
. 9  Date of uploading of list bidders along with the offer rates To be notified later 1
‘——|lwoughfoniine). " " |

8.B. LOCATION OF CRITICAL EVENT

Executive Engineer, PWD, Howrah -.
mmm=p- | Division, ONKERMAL JETIA ROAD, |
HOWRAH - 711103,

R

8  The Bidder, at his own responsibility and risk is encouraged to visit
surrounding and obtain all information that may be
for the work as mentioned in the Notice Inviting Te
visiting the site shall be at his own expense.

Bid Opening

and examine the site of works and its
necessary for preparing the Bid and entering into a contract
nder, before submitting offer with full satisfaction. The cost of

9. The intending Bidders should clearly understand that whatever may be the out come of th
Bids, no case of Bidding shall be reimbursable by the Department. The Executive Engineer, Howrah Divisian

reserve the right to reject any or all the application(s) for purchasing Bid Documents andfor to accept or reject
any or all the offer(s) without assigning any reason whatsoever and is not liable for any cost that might have
been incurred by any Tenderer at the stage of Bidding.

e present invitation of

10. The intending tenderers are required to quote the rate online only. No offline tender wil be submitted.

11. Contract shall have to comply with the provisions of (a) the contract labour (Re
Apprentice Act 1961 and (c) minimum Wages Act 1948 of the modification th
thereto and the rules made and order issued there under from time to time.

gulation Abolition) Act 1970 (b)
ereof or any other laws relating

12 During the scrutiny, if it comes to the notice to the tender inviting authority that the credential(s) and/or any other

paper(s) has / have been of any bidder found incorrect / manufactured /" fabricated, that bidder will not be
allowed to participate in the tender and that application will be outright

13 In case of any decision regardin

within 1 {one) day from the date
objection will be entertained

A NIt No. 109 20243005 page 3 of 13
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g pre-qualifying an Agency that should be lodged to the Executive Engineer
of publication of the list of qualified agencies and beyond that time schedule no

r
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14 Before 1ssuance of the WORK ORDER _the tender 1nviing 't“_'”‘ﬁ"w May venfy the credential(s) and / or athe,
documenlis) of the lowest lenderer, i found necessary After verificatgn i it 15 found that the documaentyy)
submitted by the lowest tendarer is / are either manufactured or false hg wark arder will not be issued in Tavagr
of the said tenderer

15 If any discrepancy arises belween two similar clauses on differen notification(s), the clause as stated n
later notification will supersede the former one in the following sequences
1y Form No 2911 i NIT

16 Printed Schedule of Rate applicable Current Schedule of Rateg
for execution of the work for Building Wkastvolume-lj S&P Works{valume-ll),

[F{oads & Bndge Works {volume-Il) {(including Malterials,
Labour & Carriage) Effective from 01 11 2017

17 With whom the acceptance of the tender sent Executive Engineer. Howrah Division. PWD

18.A Additional Performance Security:- As per the Memorandum no. 4608-F(4) dated 18" July, 2018 of the
Finance Department, Government of West Bengal the additional performance security @10% of the tendered
amount by the successful bidder shall be submitted in form of Bank Guarantee from any scheduled Bank before
issuance of the Work Order when Bid rate is 80% or less of the estimated amount put to tender

18.B DEFECT LIABILITY PERIOD : As per Notification No. 5784-PW/LBA/2M-175/2017 dt. 12 09 2017 of
Principal Secretary, PWD the following partial modification in the West Bengal Form No.: 2911/2911 (i)2911
(ii) (herein after referred to as printed Tender Form), in cancellation of earlier Motification No. 177-CRC/2M-
57/2008, dt 12 07 2012 are made -

1) Clause 17 of CONDITIONS of CONTRACT of the Printed Tender Form shall be substituted by the following -
Clause 17 — If the contractor of his workmen or servants or authorized representatives shall break, deface
injure, or destroy any part of building, in which they may be working, or any building, road, road-curbs, fence,
trees, grass, or grassland or cultivated ground contiguous to the premises on which the work of any part or it i
been executed | or if any damage shall happen to the work from any cause whatsoever or any imperfection
become apparent in it at any time whether during its execution or within a period of three months or one year
or three years or five years, as the case may be hereinafter referred to as the Defect Liability Pericd, from
the actual date of completion of work as per completion certificate issued by the Engineer-in-charge. the
contractor shall make the same good at his own expenses, or in default, the Engineer-in-charge may cause the
same to be made good by other workmen and deduct the expenses (of which the certificate of the Engineer-in-
charge shall be final and binding on all concerned) from any sums, whether under this contract or othenwise |
that may be then . or at any time thereafter become due to the contractor from the Government of from his
Security Deposit, either full or of a sufficient portion thereof and if the cost, in the opinion of the Engineer-in-
charge (which opinion shall be final and conclusive against the contractor), of making such damage or
imperfection good shall exceed the amount of such security deposit and / or such sums, it shall be lawful for the

Government to recover the excess cost from the contractor in accordance with the procedure prescribed by any
law for the time being in force.

Provided further that the Engineer-in-charge shall pass the ‘Final Bill' and certify thereon. within a period of
thirty days with effect from the date of submission of the final bill in acceptable form by the contractor, the
amount payable to the contractor under this contract and shall also issued a separate completion certfficate
menticning the actual date of completion of the work to the contractor within the said period of thirty days. The
certificate of the Engineer-in-charge whether in respect of the amount payable to the contractor against the
“Final Bill" or in respect of completion of work shall be final and conclusive against the contractor However, the
security deposit of the work held with the Government under the provision of Clause-l herecf shall be refundable
to the contractor in the manner provided here under -

a) For work with three months Defect Liability Period : (For the work of patch repair or patch
maintenance in nature or a combination thereof)
(i) Full security deposit shall be refunded to the contractor on expiry of three months from the actual
date of completion of the work.
b) For work with one year Defect Liability Period :(Thorough Bituminous surfacing work with
bituminous  thickness  less  than 40mm, Repair & Rehabilitation of any
road/bridge/culvert/building/sanitary &plumbing work) /

NOENILT No. 109 20240075 p
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i Full securnly daposg) shall be refundad 10 1he Conlraclan on expiry ol one year from the aclual fale
of completion of the wark

For work with threg yoars Defect Liabllity Period (Extension of huilding/bridge/culven,

construction of noew floxiple pavement up to biluminous level which has been designed for

period of 3 Years or more, widening and Strengthening of flexible pavement designed for a

period of 3 years or morg, Improvement of riding quality/ strengthening of flexible pavement

designed for a period of 3 years or more; providing only maslic asphall layer aver axisting

bituminous surface withoyt providing bituminous profile corrective coursel/ bituminous base

course.)

0 30% of the Secunly deposit shall be refunded to the conlractor on expiry of two years from the
actual date of complelign of the work

" The balance 70% of the secunty deposit shall be refunded to the contractor on expiry of thrae
years from aclual date of comoletion of the work

For work with five years Defect Liability Period . (Construction of new building/new bridge/new

culvert, Reconstruction of building /bridge/culvert including construction of approach roads for

bridge!r.ulve_ru construction of rigid pavement, Reconslruction of rigid pavement,

Reconstruction of rigig pavement, construction of new flexible pavement covered by mastic

work which has baen designed for period of 5 years or more, widening and strengthening of

flexible pavement covered by mastic work which has been designed for a period of 5 years or

more, Improvement of riding quality/ strengthening of flexible pavement covered by mastic work

which has been designed for period of 5 years or mare.)

()  No securily deposit shall be refunded to the contractor 1% three years from the actual date of
completion of the work

i 30% of the Securty deposit shall be refunded lo the contractor on expiry of four years from the
actual dale of completion of the work

(i) The balance 70% of the secunty deposit shall be refunded to the contractor on expiry of five
years from the actuzl date of completion of the work

2) The following paragraph shall be added to the interpretation clause or CONDITION of CONTRACT:-

“The word ‘Government’ means the Gavernment of the State of Wast Bengal in Public Warks
Depariment ”

18 Intending tenderers are required to submit attested / self-attested photocopies of valid partnership deed (in case
of partnership firm) Or Partnership Firm shall be registered by the respective competent authority from the
Registrar of Firms. society. Nen-Trading Corporation , Registrar of Companies etc & copy of Registration
Certificate (with allotment of Registration No.) will have be submitted , otherwise the Technical Bid will not be
considered for qualification & Financial Bid shall not be opened, current Professional Tax Deposit Challan /
Professicnal Tax Clearance Certificate, PAN Card. Goods and Services Taxpayer Identification Number
(GSTIN).Trade License from the respective Municipality, Panchayet etc. [Mon statutory documents]

19 If the dates fall on holidays or on days of bandh or natural calamity, the dates defer to next working days.

20 All tenderers are requested to be present online during opening of tenders positively. If considered
necessary, instant online bid may be conducted immediately after opening of tenders to lower down

rates and in no case his / their absence will stand against holding the same.

21, in case of inadvertent typographical mistake found in the specific price schedule of rates, the same will be
trealed to be so corrected as to conform with the prevailing relevant schedule of rates and / or techmically
sanctioned estimate.

£z The ntending tenderer is required to quote the rate in figures as well as in words as percentage above / below
than or at par with the relevant prices schedule of rates.

23 Condttional / incomplete tender will not be entertained,

24 The accepling authorty reserves the right to reject any or all the tenders without assigning any reason
whatsoever and he will not be bound to accept either the lowest tender or any of the tenders

25 Issuance of work order as well as payment will depend on availability of fund and no claim whatsoever
will be entertained for defay of issuance of work order as well as payment, if any, intending tenderer may
consider the criteria quoting their rates. /

. . ; . (/
sl b Soo oy 20242023 Paue s ol L3
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:. wxecutive Englneer
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It any tenderer withdraws tis offer before acceplance of l“‘ HUS€ Within 3 reasonable time without giving any
satisfactory explanation for such withdrawals necESSBTl‘PE';l*G:}vW'” be inatpg aganst him as the memorandum-
no 547-W(C)/1M-387/15 dated 16" November 2015 of Public Works Depa e

Cess @ 17 (One percent) of the cost of construction works -g“ be dedugleq from the bills of the cantractors an
all contracts awarded on or after 01 11 2006 in pursuant with G O No 599A-4M-28/06 dated 27 09 2006

Successtul Tenderers will be required 1o obtain valid Registration cenlificate g | snour License from respective
Regional Labour Offices where construction work by them ar€ proposed tg e carred out as per Clauses ufs 7 of
West Bengal, Building & other Construction Works Act. 1996 8nd ufs 12 of Conyract Lanour Act

Power of Attorney holders are not allowed to $ign Tender documents unless olherwise zpproved by
Government

Clause 25 of the conditions of contract of the West Bengal Form No  2911/2911(,) may be ireated to be omitted
and there Is no provision for arbitration for resolution or dISPULes that may arise aut of the contracls lo be entered
Into by the Department with the contractors for the purpose of carrying out execution of public werks as per G O
No 55H/SPW dated 13 12 2011 of PW D

Successful tenderers will have to produce original documenis of credentials and elc for verification prior to
issuance of Work Qrder

Successful tenderers will be required to observe the following conditions strictly
a) Employees' Provident Fund and Miscellaneous Provisions Act, 195_2 and Employees State Insurance Act
1948 should be strictly allowed to wherever such Acts become applicable

b} Minimum wages to the workers shall be paid according to the rates modified and / or revised by the State
Government from time to time under the Minimum Wages Act, 1948 in respect of scheduled employments,
within the specified time as per law. Payment of bonus, wherever applicable. has to be made

¢} Adeguate safety and welfare measures must be provided as per the provisions of the Building and other
Construction Workers' (Regulation of Employment & Conditions of Service) Act, 1996 with West Bengal
Building and Other Construction Workers (Regulation of Employment and Conditions of Service) Rules
2004
d) Allliabilties arising cut of engagement of workers are duly met before submission of bills far payment
If there is any violation of any or all the relevant above criteria during execution of the job,
it will render the concerned agencies ineligible for the work then and there or at any subsequent
stage or may be found convenient.
For roof treatment works by 3mm thick APP membrane, the successful tenderer will have to provide a service
warranty of 10 (Ten) years after the satisfactory completion of the work and the Security Deposit deducted from
progressive bills will be released after the said 10 (Ten) years security pericd is over

- Rate quoted by the bidders shall inclusive of all taxes as may be levied upon by the respective authority as per

the existing rules.

- Contractor should have to ensure the engagement of job card holders as per Kolkata Gazette

Notification no 1140 PRD-33011/1/2024-MGNREGA SEC Dated 07/03/2024

No tenderer will be deemed fit for consideration unless the tender documents and Annexures are duly
filled up and uploaded.

Preventive measures to be taken :-

3) Wrapping of construction area / buildings with geotextile fabric, installing dust barriers . or other actions, as
appropniate for the location,

0) Applying water and maintain soil in visible damp or crysted condition for temporary stabilization.

Applying water priar to leveling or any other eanh moving activity to keep the soil maist throughout the
process

Limiting vehicle speeds to 15 mph on the work site,
Cleaning wheels and undercarriage of haul trycks prior to leaving construction site
Applying and maintaining dust suppressant on haul routes. ' ]

£ 0%

/éz'vi: A—ﬂ ngineer
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g) Applying @ COver or screen to stockpiles and stabllize stockpiles at completion of aclivity by water and
maintain a dust pallative to all cuter surfaces of the stockpiles

hy  Stablizing surface soils where loaders support equipment and vehicles should operate by using water and
maintain surface soils in a stabilized condition where loaders | support equipment and vehicles will operate

1 Stabiizing adjacent disturbed soils following paving actwvities wilh immediale landscaping activity or
installation of vegelative or rock cover

|} Maintaining dust control during working hours and clean track at the end of the work shift / day

k) Stabilizing sloping surfaces using soil binders vegetation or ground cover can effectively stabilize the slope

I} Disposal of debris in consultation with the local authorities following proper environmental management
practice

m) During construction work. including cutting of marbles . ambient noise level should not exceed more than 65
db (A)

Practice to be discarded :-

a) Disposal of debris indiscriminately

b) Allowing the vehicles to run at high speed within the work site.

¢} Cutting materials without proper dust control / noise contral facility

d) Keeping materials without effective cover

e) Allowing access to the work area except workers to limit soil disturbance Access may be prevented by
fencing . ditches, vegetation, berms or other suitable barrier,

fi) Leaving the soil , sand and cement stack uncovered

g) Keeping materials or debris on the roads or pavements.

h) Burning of old tyres in hot mix plant as a fuel during construction and repairing of the roads for melting coal
tar

Executive Engineer

: ,_!___ M Howrah Division, PWD

Nle b Nos Ty 2u24-2025 Paee Tol 13
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Annexure = |

Pre-qualification APPLICATION

To
The Executive Enginee:
Howrah Diision, P W D

ef - Tender for z [} ) ; ;
F}i{ MWLy A"‘h«‘-'?w{ f:_j_!,;m?h"mg%& '7' / }%M___@__ﬁ} - 7&5_,_;’5’ ; Jﬂl‘-f-_{%__
L v 7

F e A
Ch 678 32 Mom Dt (name of work)

Ehibpe S Brviri—  peldoe Hunds Plvivive dypiton oo, 20705

NIT No. 1090} -2 (Si. No M""; of 2024-25 of Execulive
Engineer, Howrah Division, PWD.

Dear Sir,

Having examined the statutory, Non statutory & NIT documents, I\We hereby submit all the necessary
information and relevant documents for evaluation.

The application is made by mefus on behalf of Aﬂ\" 772\’“" Sl— in the
capacity _f RoPIETS | Duly authorized to submit the order

The necessary evidence admissible by law in respect of authority assigned to us on behalf of group of
firms for Application and for com pletion of the contract documents is attached herewith.

We are interested in bidding for the work(s) given in Enclosure to this letter

We understand that

(a) Tender Inviting and Accepting Authority/Engineer-in-charge can amend the scope & value of the
contract bid under this project.

(b) Tender Inviting and Accepting Authority/Engineer-in-charge reserve the right to reject any
application without assigning any reason.

Enclo:- e-Filing:-
1. Statutory Documents
2. Non Statutory Documents A

Date - ,cffr&'.'f{:‘ M
Signature of applicant including title
and capacity in which application is made

|
&

/dé‘:‘k"_' _"C_} Executive Engineer,

Seal and Signature of the Tenderer Howrah Division, PW.D. -

Nled Noc 109 2024.2025 page 8ol 13
Executive Englﬁear
Howrah Division, PWD
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Annexure -

STRUCTURE AND ORGANISATION
A Name of applicant ﬁ&mﬁ 1.

A2 Office Address J 97/ 9&% %'Eﬂ__.. ha ttar- 9 '

Telephone No and Cell Phone Ng

Fax No
E-maill
A3 Delails of Bank Accounts
0] Name of Bank é; ANU_LF BORO DA~
0 Name of Branch and K ADAMT LD
Address with Phone No
i) Account No b BV n 0V BARODA- . E’{:’gtf‘ﬁ Larrve ?; —
) MICR No. R B-PAM T ALY

A4 Attach proof of Photo ID and
Qualification of technical staf

Signature of applicant inchiding title
and capacity in which application is made

AL LKA oll
;

Al 4/

Dranrleiot Executive Engineer,
Seal and Signature of the Tenderer Howrah Division, P W D

Executive Engineer
Howrah Division, PWD

Nl b No, [0Y 2024-305 Pase Yol 13
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INSTRUCTION TO BIDDERS
SECTION - A
| General guidehnes for e-Tendering

Instructions / Guidehnes for tenders for electranic submission of the tenders onling haye been annexed for assisting the
contractors to participate in e-Tendering

Registration of Contractor

Any contractor willing to take part in the process of e-tendering will have 1o be enralleq g registered wilh the Government
e-Procurement system, through logging on to hitps/fetender wb.nic.In (web portal of Public Works Depariment)

2

Digital Signature Certificate (DSC)

Each contractor is required to obtain a class-il or Class-Ii Digital Signature Certificate (DSC) for submission of renders
from the approved service provider of the National Informatian’s Centre (NIC) on paymen! of requisite amount detalls are
available al the Web Site stated in Clause-2 of Guideline to Bidder DSC is given as a USR e-Tender

3

The contractor can search and download MIT & Tender Documents electronically from computer once he logs on

to the website mentioned in Clause-2 using the Digital Signature Certificate This is the oniy mode of collection of Tender
Documents

4,

Participation in more than one wark

A prospective bidder shall be allowed to participate in the job either in the capacity of individual or as a partner of
afirm If found to have applied severally in a single job. all the applications will be rejected for that job.

Submission of Tenders

General process of submission: Tenders are to be submitted through online 1o the website stated n Clause-2 in
two folders at a time for each work, one in Technical Proposal & the other in Financial Proposal before the
prescribed date & time using the Digital Signature Certificate (DSC). The documents are to be uploaded (virus
scanned copy) duly Digitally signed The documents will get encrypted {transformed into non-readable format)

Technical Proposal
The Technical Proposal should contain scanned copies of the fallowing in two covers {folders)
Statutory Cover filing containing -

i.Earnest money (EMD) as prescribed in the NIT against each of the serial of work in favour of the Executive
Engineer, Howrah Division, PWD.

i Tender Form No. 2911(ii) & NIT (properly uploaded and Digitally Signed) The rate will be quoted in the
BOQ. Quoted rate wili encrypted in the BOQ under Financial Bid. in case quoting any rate in 2911(ii) the
tender is liable to be summarily rejected)

Non statutery / Technical Documents.

1. Professional Tax Clearance Certificate / Professional Tax (PT) deposit receipt challan for the
financial year 2024-25 . Pan Card.

i Registered Deed of Partnership Firm
i, Trade License from the respective Municipality / Panchayet etc.
i Requisite Credential Certificate for completion of at least one similar nature of work in any Gewt

Deparment.
ST

T | 5
,%»L z)(r-‘f © Nl No- 09 20042025 Page 10 oF 13

Executive Englﬁunr
Howrah Division, PWD

|
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THE ABOVE STATED NOM-STATUTORY ¢ TEC
FOLLOWING MANNER

Click the check boxes beside the necessay documents n the my document lis
o send the sel

slatutory Documents

Failure of submission of any of the above mentioned documents wll
repected for both Statulory and Non statutary cover

.M—

sl == ) Sub-Category '
Mo Categery Nane Description Details
Declration 1 1 APPLICATION o
! BEARATION | peclaration 2 3 FINANCIAL STATEMENT
1 PAN
TAX CHALLAN
CERTIFICATES 2.Valid P TAX CHALLA
FATR-(Sahap) tor current Assessment Year. o Financial
I LERTIFICATES
vear 2024-25
GST Registration 1 Valid 15-Digit Good and Services Taxpayer [dentification
Certificate Number (GSTIN] under GST Act 2017
L PROPRITORSHIP FIRM (TRADE LICENCE)
2. PARTMERSHIP FIRM (PARTERNERSHIT DEED. TRADE
LICENCE)
ik COMPANY COMPANY 3 LTD. COMPANY (INCORPORATION CERTIFICATE, TRADE
DETAILS DETAILS 1. LICENCE]
4. SOCIETY (SOCIETY REGISTRATION COPY TRADE
LICENCE)
5. POWER OF ATTORNEY
CREDENTIAL Documents of Credential showing satsfactory completion of a
(in applicable CRERENE] similar nature job inany Govt, (preferably PW.D, CPW.D
IV | cases) ERENEINLL fnd other Engineering dept. of Govt. Of West Bengal)
Uepartment .
. = LIST OF TECHNICAL STAFFS ALOGNWITH
VI |MANPOWER | TECHNICAL PERSONNEL j AL

STRUCTURES & DRGANZATION [ASPER NIT)

156

render the lender hable (o pe

HNICAL DOCUMENTS SHOULD BE ARRANGED IN THE

tand then click the tab  Submit Man-
ecled documents to Non-stalutory folder Next click the ‘Chck to

encrypt and
upload” and then clek the " Techmical” foldar 1o uplaad the technical documents

Opening of Technical proposal - Technical proposals will be opened by the Executive Engineer, Howrah
Division. PWD and his authonized representative electranically from the web site stated using their Digital Signature
Certificate 'Technical Bid of the tenderers will be evaluated by the Tender Evaluation Committee’ formed by the
Executive Engineer. Howrah Division PWD. The decision of Tender Evaluation Commitiee will ke final and absolute in
this respect

i

Nlel Mo, 10Y 2024-2025 Page L] of L3

\

Exacutive Engineer
Howrah Division, PWD
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i Intending tenderers may remain present if they so desire

C. Financial proposal

' The financial proposal should contain the following documents in one cover (foider) ;e Bill of
Quantities (BOQ) The contractor is to quote the rate (Offering above / Below / Ag per) online through
Computer in the space marked for quoting rate in the BOQ

i Only downloaded copies of the above documents are to be uploaded virus scanned and Digitally
Signed by the contractor

Executive Engineer
Howrah Dwvision, PWD

Memao No 595/1(40) Date 0503 2025
Copy forwarded for information to;

1 The Sabhadhipati, Howrah Zilla Parishad 2) The Supernntending Engineer. Nabanna Circle / Presidency Circle
! Central / Sauthern | Eastern / Bidhanagar, PWD. 3) The District Magistrate. Howrah 4) Executive Engineer
City Division / Alipur - | & Il / Kolkata North/Kolkata East/Kolkata West / Hooghly / Howrah Construction
Division / Howrah Highway Division /Howrah Electrical Division PWD 5) The Assistant Engineer, Shibpur /
Hewrah f Uluberia/ Nabanna Sub-Division, PWD 8) Accounts Section / Estimating Section / Head Clerk / Notice
Board of this Division

Executive Engineer
Howrah Division, PWD

-

Fadthd L A ol \
[ r-!g-. t.}

remeatar Execulive Engi;'leer
Howrah Division, PWD

Nlel No. 10Y 20242025 page 12 01 13
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IWe have nspected the site of work and have made myselifourselves Tully acquamted with local conditions
i and around ther site of work | Me have carefully gone thiough the Maotice Initing Tender and other tendar
documents mentioned tharen along with the draving altached  1Me have also carsfully gone through the
Prcad schedule of Probable lems and Quantitios'

My/Qur tender 1 olfered taking due consideration of all factors regarding the local site condilions stated in this

Detaled Molice Inviting Tender ta complete the proposed construclion as per drawings referred lo above in all
raspecls

Ve promise o abide by all the stipulations of the conlract documants and carry oul and complete the work
ta the satisfaction of the departimant

INWe also agree to procure taols and plants, al my/our cost required for the wark

Ak b

Signature d;"-Tendnrur

137, Yohapun Gt b =l |

Postal address of the Tenderer

EXECUTIVE ENGINEER
HOWRAH DIVISION, P.W.D.

Execulive Enplﬁur
Howrah Division, PWD

Signature Not Verified

tall ar b .
Vel No. 109 2024-2025 pags 13 ol JELN 90T s
Localion. Wesl Ben

|t Sarkar
718 15T
-WB
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e Pra RO e repairing of G.T. Road in part strotches from Ch. 678.00 km to Ch. 678.32 km under Shibpur Sub Division under Howrah Division during the year 2024-2025

xeculive Engineer, PW.D. Howrah Division.
s =

) Auth=~

“ontract No: WEPWD EEHDINIeT 109/20:24-2025/2

lame |ARITRA SIL

-

Percentage BoQ

Liddin
| Firm

]
| This BOQ template must not be modified/replaced by the bidder and the same should be uploaded after filling the relevent columns, else the bidder is liable to be rejected for this tender. Bidders are
allowed to enter the Bidder Name and Values only )

drying a5 necessary and haating the chips or maetal

where nacessary, cutting pot holes to regular shapes

with vertical edges cleanirg the disintegrated

rratenals, heating matrix and applying tack coat

{inciuding sides, finishing the top of repaired

surface lavelled wilh adjair ing area, including cost

and carnage of stone aggregates and matrix,

exziuding cost of applying sack coat [Tack coat is _

lo be considered separately] With premixed Chips or Bajrees with 54 kg of
pitumen per m3 of lcose net volume of stone

chips using concrete mixer machine. (The

payment is 1o be made on the basis of loose nat _ _ .
o ume of stone materials consumed in the work) (b) Using Mobile HMP (Light
duty)

NUMB TEXT # NUMBER # TEXT # NUMBER NUMBER # TEXT # o
ER#
Sl Item Description Quantity Units Estimated (TOTAL AMOUNT |TOTAL AMOUNT
No. Ratein  |With Taxes In Words
T | Rs. P
1 2 4 5 6 54 55
| Reparring pot-holes and making up small 3.36 Cum 1402274 13516.406|INR Thirteen Thousand Five Hundred & Swieen
depressions with ramming or power rolling including and Paise Forty One Only
screening, cleaning chips or metals and washing,

N

Executive Enginaer
Howrah Division, PWD




-~ 3 4G WS D
Qpen G'Mﬁ::n:u&:‘::\‘ém Modified bitumen)
k;';:'l:‘l“:mu ot M Plant (gt Duty)

b iy layied and ralling of Open - graded premix
{",._mng of 20 mm thickness composed of 13 2 mm
(@ 0.018 m* per mv’) and 11 2mm (@ 0 009 m' per m?*)
sire stone aggregates, including thoroughly cleaning
of the surface, screening, cleaning and pre-healing
stone chips. and fully pre-coating the same either
using viscosity grade paving bitumen or cul-back or
amulsion, camyng the mixture by any surtable
arrangements, laying the mixture unifermly avar the
surface. mcluding line, grade and level to serve as
weanng course on a previpusly prepared base,
including mixing in Mobile Hot Mix Plant (Lighi Duty)
and thoroughly rolling with a smooth whesled rofler
£-10 tonne capacity, finished to required leve! and
grades including the cost and camage of stone
chips and matnx, heating the matnx, preheatng the
aggregates to requined temperature and ncluding
the hire charges of Mobile Hot Mix Plant (Light Duty)
and other machinery, pay of operalors, cost of fuel
and lubncants etc complete to be followed by seal
coat of ether Type A or Type B as per Techmical
Specfication Clause 508 for Rural Roads of MORD

—L148-f-

roviding and laying Premixed Seal Coat (Type B)
with approved qualtty sandignt @ 0.6 m3/ 100 m2
and brtumen binder on thoroughly cleaned biack

top surface coated with tack coat. including heating
and muang cleanaed sandignt (100 % passing through
2 3¢ mm sieve and retained on 180 micron sieve)
uniformly with bitumen binder, laying and spreading
tha mux 3t an uniform rate using suitable means,
brushing the surface,

| necessary, to ensure

|unrtormety. followed by rolling with power rolier

ncluding the cost and camage of binder and
aggregates, cost of heating the binder and
aggregates and all other incidental charges, cost of
fuel and lubneants, including hire charges of
machinenes tools & plants required for construction
and qualty control complele as per Clause 511 of
Spedfications for Road & Bndge Works of MoRTEH
{5th Rewvision) |l By Manual Means

With Hot Bitumen Binder (@ 6.80 kg / 10 sgm.)

224000

74024

and Paise Sixty Only

B

Executive Englheer
Howrah Division, PWD

90137.600[INR Ninety Thousand One Hundred & Thirty Seven

|
|
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452480 *

[TachCoat

Provid ng and applying tack coat with Cationic
Bitumen Emulsion of approved grade conforming to @
-[1S 8847-1978 on the prepared surface cleaned with A
[Hydrauhic broem, marstening the surface inciuding
cosl and camage of emulsion, hire charges of
mzachinery ana iabour, cost of fuel and lubricants all
compiete as per Clause 303 of Specifications for

" |[Road & Brdge Waorks of MoRT&H (5th Revision)
(1) On Bituminous Surface

(Using Bitumen Emulsion at the rate of 0.20 to

0 30 kg per sqm )

161

Cum 1933 " azz16.384|iNR Forty Two Thousand Two Hurdred & Siape
and Paise Thirty Eight Only

5 |Loading unloading and stacking by Manual Means, 22.00 Cum ¥ 28560 6283.200{INR Six Thousand Twe Hundred & Eighty Three
A Leading in 2 vucks at the lifting point, unloading and Paise Twenty Only

at destnaten stacking properly in go downs or
yard et 3s directad including camiage by head
loas uyp to a lead of 50.00 m at each of the two
points

(8} bma. Moorum, Building rubbish and similar
miscel anegus maternials

I

3 GST@18%Slno 1106 405363.19 INR 18.00% 72965.374INR Seventy Two Thousand Nine Hundred & Suxty
Five and Paise Thirty Seven Only

7 CESS @1%Sino1t07 478328.56 INR 1.00% 4783.286|INR Four Thousand Seven Hundred & Eighty Three
and Paise Twenty Mine Only
|

~rorr Figares 483111.850(INR Four Lakh Eighty Three Thousand One 4‘
| |Hundred & Eleven and Paise Eighty Five Only

ooy v B o TS 481904.070INR Four Lakh Eighty One Thousand Nine Hundred |
| & & Four and Paise Seven Only |
| Less () | 0260% ‘
| P |
ioﬂoﬁd_R'a'le_i_n Words INR Four Lakh Eighty One Thousand Nine Hundred & Four and Paise Seven Only ‘i
| 1

roprietol Executive Enginaer
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‘ Phone No. -2688 - 0230
1 Emall id: cepwdhowrahdivision@gmail com

e

GOVERNMENT OF WEST BENGAL
QFFICE OF THE EXECUTIVE ENGINEER
HOWRAH DIVISION, P.W.D.
ONKARMAL JETIA ROAD HOWRAH - 711103

o, o, . P, L . o, i

Memo. No. 1046

o o o o

Dated: 29.04.2025

NOTICE INVITING TENDER (ON LINE)
NO. WBPWD/EE/HDINIeT_06/2025_26

The Executive Engineer, Howrah Division, Public \orks Directorate, invites e-tender for the work detaiied in the t20le
below (Submission of B through online)

| 8L Name of work | Estimated i Earnast | Cost [ Period of | Name of | Eligibility of
| No. Amount | Money of | completion | concern : Bidder
I ! | - | Docu- | ed Sub- |
' i | ments | Division :
i (In Rs.) 1| (InRs) | (In ' ; ,
]I Rs.) - | |

' Urgent road restoration in i- - I T

! .] | Bonafied eligible
| contractors having
| | pa.rl stretches near 3 no i ‘ | credential
| | rail gate at College Road | ' ' ; | Shibpur | miwmen M In 2
! | under Shlbpur Sub [ | gl[.r\::;ion | natura of job for
| R &(F pi
T Division under Howrah Rs. 4,95,986.00 |RS 9-92"30‘:" | e | a9 ﬁiﬁf:fiﬂ‘é'é"&
B v . owTra
‘ Division, PWD during the | | | Dam | Division, | B fgﬁg:n;acafs
i i | [ 3
|| year 2025-2026. | (P2 | and specified as
| | \ || per G.Q. no.03-
[ [ | PWIOI10C-02/14

i_. : _ ' i | dated. 12.03.2015.
. | Urgent road restoration in ‘ | ‘ l =| Sorafed eligitie |

| part strefches near ' i nareing. |

| credantial
‘ Kazipara crossing at G.T. | Shippur | Minimum 40% in 3

. | | single similar
Road under Shibpur Sub ! | cih e | nature of job for
— | 15(Fifleen I i |
| 2~ Division under Howrah | Rs.482.9z800 |Rs 9852000 ] noer | retislig b
v oo n Wra

™ | Division, PWD during the | ! | P ] 28112025 of GE
1 [ PWD ), PWD) ysars

year 2025-2026. and specified as

! . | | per 6.0. no.03-

| . , . IPWIOHOC-02/14
I | | | | | dated. 12.03.2015.

A bidder desirous of taking part in a part in a tender shall login to the e-Procurement Portal of the Government of

West Bengal ht‘torﬂwbtenlder;.aov.in using his login ID and Password and thereafter may download the tender
decument from the website directly with the help of Digital Signalure Certificate.

As per GO No. 416(8)-W(C)/1M-291/16 dated 03.08.2016 of the Joint Secretary, Warks Branch, PwWD in
soncurrence to G.O. No. 3975-F(Y) dated 28.07 2018 of the Secretary, Audit Branch, Finance Department a

oidder shouid initiate payment of pre-defined EMD for the tender by selecting from either of the following
payments modes:

Net Banking (uny of the banks listed In the ICICI Bank Payment Gateway) in case o payment thraugh 1010
Bank Pw'. §R.J EE
RTGS/ n _as.pjr fine payment through bank account in any Bank
0 ST WW
L { \F \1‘,,}. "Pri'"l?qqu'[' No. 06 of 2025-72026 Page 1 of 13 Sdf" o
I\ LWL APl e E ineer, PW i
\ ?,l-l"-.‘J /_.-f E)(EGUhUe ng rlDN
I\ S OWRAH DIV

Ly L e T T e mie o =y e
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Earnest Money Payment Procedure :

payment by Net Banking (any listed bank) through ICICI Bank Payment Gateway:

| On selection of net banking as the payment mode, the bidder will be directed to ICICI Bank Paymenl
Gateway webpage (along with a slring containing a Unique 1D) where he will select the Sank through
which he wants to do the transaction

i Bidder will make the payment after entering his Unique ID and Password of the Bank to process (he
transaction.

. Bidder will receive a conformation message regarding success/failure of the transaction

iv If the transaction is successful, the amount paid by the bidder will get credit in the respective pooling
account of the State Governmeni/PSU/Autonomous Body/Local Body/PRIs, etc. mainlained with the
Focal Point Branch of ICICI Bank R N Mukherjee Road. Kolkata for collection of EMD/Tander Fees.

v If the transaction is failure, the bidder will again try for payrment by going back 1o the first step

Payment through RTGS/NEFT :

i, On selection of RTGS/NEFT as the payment mode, the e-Procurement portal will show a pre-filled
challan having the details to process RTGS/NEFT transaction

i The bidder will print the challan and use the pre-filled information to make RTGS/NEFT payment using
his Bank account.

il Once payment is made, the bidder will come back to the e-Procurement portal after expiry of a
reasonable time to enable the NEFT/RTGS process 1o complete, in order to verify the payment made
and continue the bidding process.

iv If verification is successful, the fund will get credit to the respective pooling account of the state
Government/PSU/Autonomous Body/Local Body/PRIs, etc. maintained with the Focal Point Branch of
ICIC] Bank at R.N. Mukherjes Road, Kolkata for collection of EMD/Tender Fees.

-., Uereafter the bidder will go to e-Procurement portal far submission of his bid.

Wi, But if the payment verification is unsuccessful. the amount will be returned to the bidder's account.

Earnest Money Refund/Settlement Process ;

The EMD of the Bidders disqualified at Technical Evaluation will be refund through an automated process (o
respective bidder's Bank Accounts from which they made the payment transacticn

Once the financial bid evaluation is electronically processed in the e-Procurement portal, EMD of the technically
qualified bidders other than that of the L and L, bidders will be refunded, through an automated process, to the
respective bidders’ bank accounts from which they made the payment transaction.

If the L, bidder accepts the LOi and the same is processed electronically in the e-Procurement portal. EMD of
the L, bidder will be refunded through an automated process, t¢ his bank account from which he made the
payment transaction.
As soon as the L1 bidder is awarded the contract (AQC) and the same is processed electronically in the e-
Procurement portal, EMD of the L, bidder will automatically get transferred from the pooling account tc the Slale
Covernment deposit Head through GRIPS along with the bank particulars of the L, bidder.

Aoth Technical bid and Financial Bid are to be submited in technical {Staiutory & Non- Statutery) and fnancial

fider concurrently duly digitally signed in the website http:/letender.wb.nic./.

The Technical document and Financial Bid submission (cnline) on or before 12/05/2025 up to 01.00 PM.

Tne FINANCIAL OFFER of the prospective tenderer will be considered only f the TECHNICAL Document ul e
tenderer found qualified by the Executive Engineer, Howrah Division. PWD. The decision of the Executive
Engineer, Howrah Division, PWD will be final and absolute in this respect. The both list of Qualified Bidders will be
displayed in the website and alsc in tne Notice Board of the office of the Executive Engineer, Howeh Dwecn
PWDO, on the scheduled date and time.

Where there is a discrepancy between the it rate & the line item total resulting from multiplying the unit rate by
the auan it AR BRRFERN2! gover
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Running payment for the work may be made to the executing agency as per availability of fund. The executing
agency may not gel a running payment unless thé gross amount of running bill is at least 30% of the tendered
amount Provisions in clause(s) 7,849 contained In W.B. Farm No 2911(1)) so as far they relate to quantum and
frequency of payment are 1o be trealed as superseded.

Bids shall be remain valid for a period not less than 120(One hundred twenty)days atter the dead line dale for
Financial Bid submission

8.A :- Important Information

Date & Time schedule

SiNo | patculars | Da&Tme
= A Date of uploading of N.IT. Documents online)  01.05.2025at09.00 AM
| [Publishing Date) RS TR,
-2  Documents downloadisale start date (Oniine) | 03.05.2025at09:00 AM
3| Documents downloadisale end date (Onine) |  12.05.20253t01.00 PM _
q  Bid submission start date (On line) | 0505.20252at09:00 AM
5| Bid Submission closing (On ine) o | 12.05.20252101.00 PM.
B | Bid opening date for Technical Proposals (Online) { 1'1-032‘E5 a_t UTUU_PM 1
- 7 [Date of uploading list for Technicaly Qualified | To be notified later.
I L) O o R
B Date & Place for opening of Financial Proposal (Online) | To be notified later
) Date of uploading of list bidders along with the offer rates | 1o be notified later

| through (online),

—_——————e—— o

8.B. LOCATION OF CRITICAL EVENT

wr

] ‘ Executive Engineer, PWD, Howrah |
BidOPening e |  Division, ONKERMAL JETIA ROAD, |

I HOWRAH - 711103.

The Bidder, at his own responsibility and risk is encouraged to visit and examine the site of works and its
surrounding and obtain all information that may be necessary for preparing the Bid and entering into a contract
for the work as mentioned in the Notice Inviting Tender, before submitting offer with full satisfaction, The cost of
visiting the site shall be at his own expense,

Thne intending Bidders should clearly understand that whatever may be the out come of the present invitation of
Bids, no case of Bidding shall be reimbursable by the Department. The Executive Engineer, Howrah Division
reserve tne right to reject any or all the application(s) for purchasing Bid Documents andior to accept or reject
any or all the offer(s) without assigning any reason whatsoever and is not liable for any cost that might have
oeen incurred by any Tenderer at the stage of Bidding.

The intending tenderers are required to quote the rate online only. No offline tender will be submitted.

11. Contract shall have to comply with the provisions of (a) the contract labour (Regulation Abolition) Act 1970 (b)

(%]

Apprentice Act 1861 and (c) minimum Wages Act 1948 of the modification thereof or any other laws relating
inereio and tne ruies made and order issued there under from time to time.

During tne scrutiny, if it comes to the natice to the tender inviting authority that the Credential(s) and/or any other
paper(s; hias / have been of any bidder found incorrect /| manufactured / fabricated, that bidder will not be
allowed to participate in the tender and that application will be outright.

In case o.‘fﬂ'. ; mggng pre-qualifying an Agency that should be lodged to the Executve Engineer
wittin 1JENE) b} S cf publication of the list of qualified agencies and beyond that time scheduie no
objeclion wi belanterigiodd
™\ Iy ‘\.mlf' prietor

- A\ NIeT No. 06 of 2025-2026 Page 3 of 13 Sdil-
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b4 Betore ssuance of the WORK ORDER  (he lender inviling authority Mmay venly \he credentalls) and / o cihe

15

16

17

documenti{s} of the lowes! tanderer It found necessary After verification i in found thatl the documentis)
submitted by the lowest lenderer s / are either manulactured or lalse, the wark ordar will nat be 55Ued in fﬁm..
of the said lenderer

It any discrepancy arises between two similar clauses on different notification(s), the clause as staled in
later notification will superseds tha former one in the following sequences

1} Form No 2911 iy NIT
Printed Schedule of Rate applicable - current Schedule of Rates
tor execulion of the work for Bullding Works(volume-), S&P Works(volume-!1)

(Roads & Bridge Works (volume-IIl) (including Materials
Lahaur & Carriage) Effective from 01 11.2017

With whom the acceplance of the tender senl, Executive Engincer, Howrah Dinsion. PWOD

18.A Additional Performance Security:- As per the Memorandum no. 4608-F(4) daled 18" July, 2018 of he

Finance Department, Government of \West Bengal the additional performance security @10% of ihe lendered
amount by the successful bidder shall be submitted in form of Bank Guaranlee fram any scheduled Bank before
issuance of the Work Order when Bid rate is 80% or less of the estirated amounl put to tender

18.B DEFECT LIABILITY PERIOD : As per Notification No. 5784-PW/LAAZM-175/2017 dt 12.09 2017 of

£ N :
' L X F]h Il.‘\ NleT No. 06 ol 2025-2026 Page 4 of 13 Sdi-

-

Principal Secretary, PWD the following partial medification in the West Bengal Form Mo.: 2811/2911 (i)/2911
(i) (herein after referred lo as printed Tender Form), in cancellation of earlier Molification Mo 177-CRC/2ZM-
57/2008, dt. 12 07.2012 are made -

Clause 17 of CONDITIONS of CONTRACT of the Printed Tender Form shall be substituted by the following -
Clause 17 - If the contractor of his workmen or servants or authorized representatives shall break, deface,
injure, or destroy any part of building, in which they may be working, or any building, road, road-curbs, fence,
lrees, grass, or grassland or cultivated ground contiguous to the premises on which the work of any part or it is
been executed , or if any damage shall happen to the work from any cause whatsoever or any imperfection
become apparent in it at any time whether during its execution or within a period of three months or one year
or three years or five years, as the case may be hereinafter referred to as the Defect Liabllity Period, from
tne actual date of completion of work as per completion certificate issued by the Engineer-in-charge, the
contractor shall make the same good at his own expenses, or in default, the Engineer-in-charge may cause the
same 1o be made good by other workmen and deduct the expenses (of which the certificate of the Engineer-in-
charge shall be final and binding on all concerned) from any sums, whether under this contract or otherwise |
that may be then , or at any time thereafter become due to the contractor from the Government of from his
Security Deposit, either full or of a sufficient portion thereof and if the cost, in the opinion of the Engineer-in-
charge (which opinion shall be final and conclusive against the contractor), of making such damage or
imperfection good shall exceed the amount of such security deposit and / or such sums, it shall be lawful for the
Government to recover the excess cost from the contractor in accordance with the procedure prescribed by any
law for the time being in force.

Provided further that the Engineer-in-charge shall pass the ‘Final Bill' and certify thereon, within a period of
thirty days with effect from the date of submission of the final bill in acceptable form by the contractor. the
amoun! payable lo the contractor under this contract and shall also issued a separate completion certificate
mentioning the actual date of completion of the work to the cantracter within the said period of thirty days, The
certificate of the Engineer-in-charge whether in respect of the amount payable lo the contractor against the
“Final Bill" or in respect of completion of work shall be final and conclusive against the contractor. However, the
security deposit of the work held with the Government under the provision of Clause-I hereof shall be refundable
to the contractor in the manner provided here under:-

a2) For work with three months Defect Liability Period : (For the work of patch repair or patch
maintenance in nature or a combination thereof)
fi)  Full security deposit shall be refunded to the contractor an expiry of three months from the actual
date of completion of the work .
n, For wore with one year Defect Liability Pariod :(Thaorough Bituminous surfn_r.:irlg wark with
N Bitiminons  thickness less than  40mm. Repair &  Rehabllitation of any
i i/ el Miiildimaleanitam
S i ¥ &plumbing work)

3
!
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(1) Full Security deposit shall be refunded to the contractor on expiry of one year from the actual dale

of completion of the work
¢l For work with three yoars Defect Liability Period : (Extonsion of building/bridge/culvert,

construction of new flexible pavement up to bituminous level which has been designed for

poriod of 3 years or more, widening and Strengthening of flaxibla pavement designed for a

period of 3 years or more, Improvement of riding quality/ strengthening of flexible pavemeant

deosigned for a period of 3 years or more; providing only mastic asphalt layer over axisting

bllumln]r.)ua surface without providing bituminous profile corrective coursel bituminous base

course.

(i1 30% of the securily deposit shall be refunded to the conlractor on expiry of two years from the
aclual date of completion of the work.

fi)  The balance 70% of the security deposit shall be rafunded to Ihe contractor on expiry of three
years from actual date of completion of the work

d} For work with five years Defect Liability Perlod : {Construction of new building/new bridgeinew
culvert, Reconstruction of building /bridge/culvert including construction of appreach roads for
bridge/culvert! construction of rigid pavement, Reconstruction of rigid pavement,
Reconstruction of rigid pavement, construction of new flexible pavement covered by mastic
work which has been designed for period of 5 years or more, widening and strangthening of
flexible pavement covered by mastic work which has been designed for a peried of 5 years or
more, Improvement of riding quality/ strengthening of flexible pavement coverad by mastic work
which has been dasigned for period of 5 years or more.)

() No security deposit shall be refunded to the contractor 1" three years from the actual date of
completion of the work.

(i) 30% of the security deposit shall be refunded to the contractor on expiry of four years from the
actual date of completion of the work

(i}~ The balance 70% of the security deposit shall be refunded 1o the contractor on expiry of five
years from the actual date of completion of the wark.

Z) The following paragraph shall be added to the interpretation clause or CONDITION of CONTRACT -

“The word ‘Government' means the Government of the State of West Bengal in Public Works
Department.”

Intending tenderers are required to submit attested / self-attested photocopies of valid partnership deed (in case
of partnership firm) Or Parinership Firm shall be registered by the respective competent authority from the
Registrar of Firms, society, Non-Trading Corporation , Registrar of Companies etc & copy of Registration
Certificate (with allotment of Registration No.) will have be submitted , ctherwise the Technical Bid will not be
considered for qualification & Financial Bid shall not be opened, current Professional Tax Deposit Challan /
Professional Tax Clearance Certificate, PAN Card, Goods and Services Taxpayer Idenlification Mumber
(GSTIN) Trade License from the respective Municipality, Panchayet etc [Mon statutory documents)

- If the dates fall on holidays or on days of bandh or natural caiamity, the dates defer to next working days.

All ten are requested to be present on during opening of tende sitively. If considered
necessary, | online bid ma condu immediately after opening of tenders to lower down
rates and in n his / their absence will stand against holding the same.

In case of inadvertent typegraphical mistake found in the specific price schedule of rates, the same will be
treated to be so corrected as to conform with the prevailing relevant schedule of rates and / or technically
sanctioned estimate

The intending tenderer is required to quote the rate in figures as well as in words as percentage above [ below
than or at par with the relevant prices schedule of rates.

Conditional / incomplete tender will not be entertained

the accepting authority reserves the nght lo reject any or all the tenders without assigring any reason
whatsoever and he will not be bound to accept either the lowest tender or any of the tenders

Issuar { aneqr, § el as paymont will depend on availability of fund and no claim whatsoever
will t:-JL ﬁ;ﬁ- { oF dolay of issuance of work order as well as payment, if any, intending tenderer may

consider th rrfa‘%r{glmmﬁnq their rafnsz

i T, <. : T
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Il any lenderer withdraws his offer belare acceplance of refuse within 4 raus Bunabile tirne withngt g

i i
sahslaclory explanation for such mtlulrnw ils, nacensary aclion will be Intistad against him as the rmemer e q..--r
no S47-W(CHIM-387/15 dated 16" November 2015 of Public Woarks Gapartinen

Cess @ 1% (One percent) of the cost of construclion works will be deducted tram the tills of tne contracion o
all contracts awarded on or after 01 .11 2006 in purumnt with GO Mo 509040 28/06 dated 27 04 2008

Successful Tendarers will he raquired to obtain valid Registration cediicate & Labaur Licanse frarn resnectiie

Regional Labour Offices where construclion work by them are proposed 1o be carmed out as per Clagses ufs 7 of
Wes! Bengal, Building & other Conslructinn Works' Act, 1996 and ufs 12 of Cantract Labour Ant

Power of Aftorney holders are nol allowed lo sign Tender documents unless alnerase appensend
Governmenl

Clause 25 of the condilions of conlract of the Weast Bangal Form Mo 2971201100 may be realed
and there is no provision for arbitration for resolution or disputes that may arlze out of the conbracts 1o e entared
into by the Department with the contracior: for the purpose of carrying aul exaculion of pubilie work s as per G0
No 55H/SPW dated 13.12.2011 of P\ [

Successful tenderers will have to produce original documents of credentals and et Inr verfication prior o
issuance of Work Crder.

¥/ Pl I
W A G 2L

Successful tenderers will be required to cbserve the following conditions strictly:
a) Employees' Provident Fund and Miscellaneous Provisions Act, 1952 and Employees State  Insurance Act
1948 should be strictly allowed lo wherever such Acts becoma applicable.

o) Minimum wages to the workers shall be paid according to the rates modified and / or revised by the Siate
Government from lime to time under the Minimum Wages Act, 1948 in respect of scheduled employments
within the specified time as per law Payment of bonus, wherever applicable, has to be made

c) Adequate safety and welfare measures must be provided as per the provisions of the Building and ather
Construction Workers' (Regulation of Employment & Conditions of Service) Act, 1996 with West Bengal
Building and Other Construction Workers (Regulation of Employment and Conditions of Service) Fules
2004

d) Al liabilities arising out of engagement of workers are duly met before submission of bills for payment
If there is any violation of any or all the relevant above criteria during execution of the jab,
it will render the concerned agencies ineligible for the work then and there or at any subsequent
stage or may be found convenient.

For roof treatment works by 3mm thick APP membrane, the successful tenderer will have to provide a service

warranty of 10 (Ten) years after the satisfactory completion of the work and the Security Deposit deducted from

progressive bills will be released after the said 10 (Ten) years secunty pericd is over,

_ Rate quoted by the bidders shall inclusive of all taxes as may be levied upan by the respective autharity as per

the existing rules.

Contractor should have to ensure the engagement of job card holders as per Kolkata Gazatte
Notification no 1140 PRD-33011/1/2024-MGNREGA SEC Dated 07/03/2024

. No tenderer will be deemed fit for consideration unless the tender documents and Annexures are duly

filled up and uploaded.

Preventive measures to be taken ;-

a) Wrapping of construction area / buildings with geotextile fabric. installing dust barriers  or olher actions s
aporopriate for the location,

b Applying water and maintain soil in visible damp or crusted condition for temparary stabilization

Applying water prior 1o leveling or any other earth moving activity to keep the soil moist throughcut the

HIOCESS

Lirmiting venicle speeds lo 15 mph on the work site

) G ﬂ""l? F'Efj-fﬂ_jr@grﬁamage of haul trucks prier to leaving construction site

i dintaining dust ;."I."I-‘IF:-I:.-:I‘-” ar hau! rautes

) WKUPriEth leT No. 06 of 2025-2026 Page 6 ol 13
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a)
o)
c)
d)
e)

f)

)
h)
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Applying @ cover or screen to stockpiles and stabilize stockpiles at completion of activity oy water and
mamntain a dust palliative to all ouler surfaces of the slockpiles -
Stabilizing surface sails where loaders, support equipment and vehicles should operate by using water and
maintain surface soils in a stabilized condition where loaders support aquipment and vehicles will operale
Stabilizing adjacent disturbed soils following paving activities with immediate landscaping activity of
installation of vegetative or rock cover.

Maintaining dust control during working hours and clean track at the end of the work shift / day

Stabilizing sloping surfaces using soil binders vegetation or ground cover can effectively stabilize tre slope
Disposal of debris in consultation with the local aulharities following proper environmental management
practice.

Ouring construction work Including cutting of marbles , ambient noise level should not exceed more than 65
db (A).

be discarded :-

Disposal of debris indiscriminately,

Allowing the vehicles to run at high speed within the work site.

Cutting materials without proper dust centrol / noise control facility.

Keeping materials without effective cover.

Allowing access to the work area except workers to limit soil disturbance Access may be prevented by
fencing , ditches, vegetation, berms or other suitable barrier.

Leaving the soil, sand and cement stack uncovered.

Keeping materials or debris on the roads or pavements

Burning of old tyres in hot mix plant as a fuel during construction and repairing of the roads for melting cosl
tar

N AT
M / Sd/-

\ =xecutive Enginosr, PW.D
HOWRAH DivISION

NleT No. 06 of 2025-2026 Page 7 of 13
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Annexure - |
Pre-qualification APPLICATION

The Execulive Engineer
Howrah Division, PWD

Ret - Tender | [ r":a
<ai - Tender for ,l'“ ILI'IWJLW A r,r Jui’ MMM? Lo

P

,}. - el .
¥ -"‘-'I'i lL-"' o -r“'l ;.-"]l'ln e H-\Wf' ""f )&Q -"“J-""& J'{ -’l"'-" f_;-l’f)f' _'; ! "'rl-f ¥ '.-"" o
= Sl = {n ] nf wc-rk]

L1 andb g ot ;—}_ﬂ_-:u__{;_, L{ VW i }FI E MW..:.,Q 4 . A, .lu“' ff -'I_.,-r_f‘__

WGPWD/EE/H N1k, 06 [ADRS: 26 02,
] BT S — _ (Sl No ¥ ) of 2025-26 of Executve
Engineer, Howrah Dmslon PWD

Dear Sir,

Having examined the statutory, Non statutory & NIT documents, [Me hereby submit all the necessary
information and relevant documents for evaluation

The application is made by mefus on behalf of in the
capacity Duly autharized to submit the crder

The necessary evidence admissible by law in respect of authority assigned to us on behalf of group of
firms for Application and for completion of the contract documents is attached herewith

\We are interested in bidding for the work(s) given in Enclcsure ta this letter.

We understand that -
(a) Tender Inviting and Accepting Authority/Engineer-in-charge can amend the scope & valus of the
contract bid under this project.

(b) Tender Inviting and Accepting Authority/Engineer-in-charge reserve the right to reject any
application without assigning any reason.

Enclo- e-Filing:- - o
1. Statutory Documents JOY \/L\j

2 Non Statutory Documents ' [

i [} a
) ( WI‘:HI
Date:- Ly V27 |
Signature ﬁpticant iQ’uding litle
and capacity in which application 1s made

S0~
Bxewtunve Engineer ”

Seal and Sigratle of the Tenderer Howrah Division. PW O
|

NieT No. 06 0f 2025-2026 Page 8ot 13 SdA

Execulive Engineer, P\ ™
HOWRAH D'~ T
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STRUETUF uﬁbﬁcnmsmmn

A Mame of apphcant ﬁ LJI—'«
i
A2  Office Address !é Gk fnmt

LaorfC ub{" mo- L3

I,."T i M“«i J
Telephone No and Cell Phone o gt 48130
;?;:JIID DA M’g?'ari ':'.I'" "B ;.} J'l‘l.r"i—u' Low-
A Details of Bank Accounts :

Name of Bank W ,_5 ({. \,-&;1
i} Mame o ranch and -*f,-r.‘_ '3 hr"" .w'l"‘.!{'u }S’W“;‘,ru,r '

Adaress with Phaone No. Pﬂﬁk" ? -

PH- 032 R61% Ta00
) Account No. L e DI S S L
J  IFSC Code or0RE045
VBINGSS TS
Ad Attach procf of Photo 1D and : RI™"
Qualification of technical stk n JOY {._r@f. 4
|h' J \ I‘
M UW“ ﬁd@etm
Signature of a&:cant including title
and capacity in whigh application is made
RJLEE
JOY CHAFE
- ,- h\j'
r\.fl "~ I.l ]

A e Sd/-

g Il‘ L:U‘n‘/"/‘} EI&C'UE\ =

M S ave £

k s Executive Engineer,

Seal and Signathirs of the Tenderer Howrah Division, P.W.0.

~ JOY\/H'ATTERJ EE

W‘A}&nprlemr

NleT No. 06 of E%J 2026 Pag; 90113
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INSTRUCTION TO BIDDERS
SECTION - A
| Genaral guidelines for a-Tendering

nstructions | Guidelines for lenders for electronic submission of the tenders online have been annexed for assisting 1he
contractors to participale in e-Tendering

[ Registration of Contractor
Any contractor willing to take part in the pracess of e-tendering will have to be enrolled & registered with the Government
e-Procurement system, through logging on to hitps/fetender wb.nic.in (web portal of Public Warks Departrient)

Digital Signature Certificate (DSC)
FCach centractor i required to obtain 2 class-Il or Class-lll Digital Signaiure Ceriificate (DSC) for submission of leng
‘rom the approved service provider of the National Information's Cenlre (NIC) on payment of requisite ameun! detail:
available at the Web Site stated in Clause-2 of Guideline to Bidder DSC is given as a USR e-Tender

2 The contractor can search and download MIT & Tender Documents eletlronically from compuler once fe iogs on

o the website mentioned in Clause-2 using the Digital Signature Certificate. This is the only mode of collection of Tender
Documents

4 Participation in more than one work

A prospective bidder shall be allowed to participate in the job either in the capacity of individual or as a partner of
a firm. If found to have applied severally in a single job, all the applications will be rejected for that job

g Submission of Tenders
General process of submission. Tenders are 1o be submitted through online to the website stated in Clause-2 in
two folders at a time for each work, one in Technical Proposal & the other in Financial Proposal before the
prescribed date & time using the Digital Signature Certificate (DSC). The documents are to be uploaded (virus
scanned copy) duly Digitally signed. The documents will get encrypted (transformed into non-readable format)
A Technical Proposal
The Technical Proposal should contain scanned copies of the fellowing in two covers (folders).
& Statutory Cover filing containing -

i Earnest money (EMD) as prescribed in the NIT against each of the serial of work in favour of the Executive
Engineer, Howrah Division, PWD

il Tender Form No. 2911(i) & NIT (properly uploaded and Digitally Signed). The rate will be quoted in the

BOQ. Quoted rate will encrypted in the BOQ under Financial Bid. In case quoting any rate in 2911(i) the
tender is liable to be summarily rejected),

A-2 Non statutory / Technical Documents.

Professional Tax Clearance Certificate / Professional Tax (PT) deposit receipt challan for the
financial year 2024-25 , Pan Card.

i Registered Deed of Partnership Firm.
Trade License from the respective Municipality / Panchayet elc.

i Feausite Cradentizi Cerificate for completion of at least one similar nature of work in any Gowt

Dapsrgay WT ERJEE

Bﬂnm‘“@”’ ?%PTP":% 06 of 2025-2026 Page 10 of 13
Sd/-

Execunve Engineer, PW.2

N Wil<ITatN ]
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Note Failure of submission of any of the above Menlioned documents will render the tender liable 1o pe
rejected for both SIG:U[UF‘T and Nan h[.lli]‘l]f'f Covear

THE ABOVE STATED NON-STATUTORY / TECHNICAL DOCUMENTS SHOULD BE ARRANGED IN THE
FOLLOWING MANNER
Ciick the check boxes beside the necessary documents in the my document list and then click the tab “Submit Non-
stalutory Documents” 1o send the selected documents to Non-statutory foider Next click the “Click to  enerypt and
upload” and then click the "Technical” folder to upload the technical documents

’ 5] [ Sub-Category |

I Ne |L.:tcgnr_v Name Description Details :
f

|

_ Declaration | 1. APPLICATION !

_l_..L. DECLARATION | Declaration 2 2 FINANCIAL STATEMENT |

' 1 PAN
2.Valid P TAX CHALLAN

CERTIFICATES

3.ITR-[Sahaj} for current Assessment Yeari.e Financial

11 | CERTIFICATES
: year 2024-25.

GST Registration 1. Valid 15-Digit Good and Services Taxpayer ldentification

Certificate Number (GSTIN) under GST Act 2017

1. PROPRITORSHIP FIRM (TRADE LICENCE)
2. PARTNERSHIP FIRM (PARTERNERSHIP DEED, TRADE

LICENCE)
i COMPANY COMPANY 3. LTD. COMPANY {INCORPORATION CERTIFICATE, TRADE
| DETAILS DETAILS 1. LICENCE)
4. SOCIETY (SOCIETY REGISTRATION COPY, TRADE
LICENCE).
5. POWER OF ATTORNEY
CREDENTIAL Documents of Credential showing satisfactory completion of a
(in applicable similar nature job in any Govt. (preferably PW.D, C.P.W.D
| CREDENTIAL1 ; :
I |cases) and other Engineering dept. of Govt. Of West Bengal)
Department .

i 1

LIST OF TECHNICAL STAFFS ALOGNWITH

VI | MAN
MANPOWER | TECHNICAL PERSONNEL | ¢rou;Ty/RES & ORGANZATION (ASPER NIT)

[ Gpening of Technical proposal: - Technical proposals will be opened by the Executive Engineer, Howrah
~iser PIND and his authorized representative electronically from the web site stated using their Digital Signature

lerificate Techriea Bid! of qnderers will be evaluated by the ‘Tender Evaluation Commitiee’ formed by the
Execyive Eng reed Q:{-'-'Ltﬁﬁ:f:tléﬁ‘%%% The decision of Tender Evaluation Committee will be final and absclute n
etk " J, s
" R !
r=) IF jetor
I\~ |}r«” R\ lel No 06 ol 2025-2026 Page L1 ol 13 Sdf'

~IN Exaculive Enginear, PW.0.
W HOWRAH DIVISION
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e e e



i QM" 173

Intending tenderers may remain present if they so desi® UL

C. Financlal proposal

The financial proposal should contain the following dﬂﬂum?“ts in one cover {folder)ie Billof
Quantities (BOQ). The contractor is to quote the rate (Offering above / Below / As per) online through
Computer in the space marked for quoting rate in the BOQ.

i Only downloaded copies of the above documents are to be uploaded virus scanned and Digitally
Signed by the cantractar.

/

WAL ALY
Execulive Engineer
Howrah Division, PWL

Mema No 1046/1(40) Date: 29 04 2025

Copy forwarded for information to:

1 The Sabhadhipati, Howrah Zilla Parishad. 2) The Superintending Engineer, Nabanna Circle / Presidency Circle

! Central / Southern / Eastern / Bidhanagar, PWD. 3) The District Magistrate, Howrah. 4) Executive Engine_er
City Division / Alipur — | & Il / Kolkata Nerth/Kolkata EastKolkata West / Hooghly / Howrah Construction
Division / Howrah Highway Division /Howran Electrical Division PWD 5) The Assistant Engineer. Shibpur /

Howrah / Ulubenal Nabanna Sub-Division, PWD. 6) Accounts Seclion / Estimating Section / Head Clerk / Nolice
Board of this Division, )

M~ |

LY Lo fin
Exem}ﬁ% E'#gfl‘aeer
Howrah Division, PWD

JOY CHATFERJEE

| =1

sdl-
14 .D__
ineer. P!
m}%ﬁ;f@ﬂmsmﬂo“
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IiWe have inspected the site of wark and have made myselflourselves fully acquainted with lacal conditions
in and around the site of work. | /We have carefully gone through the Notice Inviting Tender and other tender
documents mentioned therein along with the drawing attached. I/\We have also carefuily gone througn the
Priced schedule of Probable Items and Quantities.

My/Qur tender is offered taking due consideration of all faclors regarding the local site conditions stated in this
Detailed Notice Inviting Tender to complete the proposed construction as per drawings referrad tc above in all
respects.

INVe promise to abide by all the stipulations of the contract documents and carry out and complete the work
to the salisfaction of the department

IWe also agree tﬂﬂ%ﬁmﬁﬂéﬁﬁs at mylour cost required for the work.

Proprietor

Signature of Ténderer

3:/7{1 i Fewidche [ e

D (sore, . 32
.;M gmoq
Postal address of the Tenderer

Sdy/.

E‘In.l'a.l".‘ﬂ"l'- [
EXECUTIVE ENGINEER

HOWRAH DIVISION, P.W.D.

JoY :‘,?A’I!'TERJ EE

~f rr_,- W{E - — Sdy-
op Xeculive Eng
A Lﬂ, ) \S How %ﬂgns‘tla-r PWD.

q_uﬂ{ o N
Q NIeT Ne. 06 0f 2025.2026 Page 13 of 13
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Tender Inviting Authority: Executive Engineer, P.W.D. Howrah Division. 1 75

Hdlrln_ol Work: Urgent road restoration in part stretches near Kazipara crosging at G.T. Road under Shibpur Sub Division under Howrah Division, PWD dunng the year 20752026

Conlract No WEPWDVEE/HD/NleT 06/2025-2026/2

_lﬁ,._ne_'l.lo‘r CHATTERJEE T e R T e e e e et .
of the
Bidder!
IBlddln
l_gan
PRICE SCHEDULE

| (This BOQ remplate must not be modified/replaced by the bidder and the same should be uploaded after filling the relevent columns, else the bidder is liable (o be rejsctad for s ten e =
allowed to enter the Bidder Name and Values only )

| NUME | TEXT # NUMBER # TEXT # NUMBER NUMBER = TEXT =
cq =
S| Itam Description Quantity Estimated |TOTAL AMOUNT |TOTAL AMOUNT -
Ne. | Rate in With Taxes In Words
s = S s Rs. P -
1| 2 4 5 & 54 -
|Ficki g up and removing old bituminous layer or 187 50 Sqrr %4520 8475.000[INR Egnt —
|sand sealing coal from old black 1opped surface Oy

|&nd cizaming the exposad surface by scraping and
stack ng the matenal as directed
(&) B. manual means - {iu} Above 100 mm thick

|2 | Watr Bound Macadam Base Ccurse - 2813 Cum ¥ 270872 76196.294[INR Seventy S T ne Huncrec & N
| Providing, laying, spreading and compacting stone S and Passe ¢

! sggregates of specific szes to water bound
racadam specification including spreading in

uriorm thickness, hand packing, raling with

|intersuces of coarse aggregate, watering induding
|ughtrg. guarding, bamcading and making

| |nece- wary esthen bunch of one metre vadth en |

~de and prepanng the bed by necessary [
| of filling. including cost of all matenals and |

visratory roller 8-10 tonnes in slages to proper grade | |
|a.nc camber applying and brooming requisia type

|ot scrzening / pinding matenals to fill up the i |

|

[

mpacing 1o the required density, as pef

.= 404 of Specficabons for Road & Bridge Works
AL A TAH (51 Revision) )
ng-Il Aggregata (53 mm 1 22 4 mim) Using
eering Type B (11 .2 mm)

B Mzual Means




Supp ying and Laying in the specilied pattern of Intarlocking Concrete Black

3 T s0 | 21,384 00 255750 0600[IMF Two Lakh Fiity Frve Thowsan G 1,
[ Favernents (ICBP) with concrete blecks {with conciete grade as specified as per £ Fifty Only 1 76
table | of 15 15§58 2006) manufactured . (as per ¢l no G 30 of IRC ' SP 63
(2018 from BIS hcansec manutacturer, with spacer nib (Simall protruding
.lp||)l||: = on tha verlical face of a paver block used as a device for keeping
\ "lnnmin um jeint gap n between the paving blocks, as per CL. No 3.26 of IS
| 1a650 and of specified size and shape with aspact ratio... . ... with flextural
! slenth [ breaking load as per Annexure G of 15; 15658 on the prepared base
| cours: of specfied CBR .. with a cushion of compacted bedding sand of 25-
‘ Stanin theck (grading of the bedding sand as per clause 6 5.1 of IRC SP- 63)
and 1ing up the gaps in between paver blocks with joint filling sand (the
i wiadi g of the joint filling sand will b2 as per clausa 6.5.2 of IRC SP 63) and
comp'eting the edgs with cut blocks as per CL. No. 8 7 of IRC 5F - 63(2018) with
| piope - confinement of bedding and joint filing snd, compaction, levelling and
| filing up of the edge gap.
\ 100m T thick, Gray
4 Supplying. preparing and placement of ready mix 125 Cum ¥ 850,546.00 63182.500[INR Swxty Three Thousand Ons Hunared & Eignty
nan shink cementious microconcrete having no Two and Paise Fifty Crly
metaic apgregateor chiorides for repairing and
peckting of damagedR.C.C mambers. Themicro
concrete shoukd achievea compressive strength notless than 10MPaalter
‘Zahours. 40Mpaafter Tdays
and L0Mpaafire 28days at 300C.1t should have
~ uniestrained expansionin between 1 to 4%. flexural
~ strength shall not ba less than SMPa after 28 days
Micro concrete should havea co-efficient of
thermal expansion similar to that of the host concrete
[ 5 |Loading unioading and slacking by Manual Means 3500 Cum % 285.60 9995.000/INR_ Ring: Thousans-Nine Hundred & ity Sex
A Loading in to rucks. at the lifting point, unloading Only
al destinahon, stacking property in go downs of
yard €l a3 directed inciuding cariage by head
load up 1o a kead of 50 00 m at each of the two
points
(2) Lune, Moorum, Building rubbish and similar
miscetlaneous malerials, |Including carriage uplo 5.00 KM but gxcluding ;
stacking elc L [
s GST@B%Sino 105 Pl At INR B 00%|  7aaa7.962|INR Seventy Four ITousana Four Huncied & Fomy
1 { } \} Seven and Pase Mirety So Ory
3»'\ 7
T 7 | CElS@%Sino 1106 \% ABB04T 76 Nk | T TAR T 3880478 EEIFFnuu TEaL::a;o Eight Hundred & Eghty ana |
Paise Fory Eight Only |
Executiyg |
2
< ———— K —‘E”G»?‘Ber—pwn s -_ 0 - e S —

“id




g

[Tatal it Figueas - '\ R 49-292_3__2“34 INF Four Lakh Ninety Two T 1ousar il Moo [T
& Twenty Eight and Pamse Twienty Thice O
|
, 177
bl
Quotgd Rate in Figures = = S ==l 491?&5,?66 INK Four Larh Nme!‘y One 1 ousand Seven |
Hundred & Forty Five and Pzise Twenty One On
Less (-} 0.240%
.
| |
Quoted Rate in Words

INR Four Lakh Ninety One Thousand Seven Hundred & Forty Five and Paise Twenty O |'
Only |

T ccvemsges o}




BEFORE THE HON'BLE NATIONAL
GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(. A, NO. 92/2025/EZ

I the matter ol
Ankur Sharma
CApplicant,

Versus

State of West Bengal & Ors.

... Respondents.

Counter alfidavit on behall of the
respondent no. 4, Public Works
Department, Government Of West
Bengal.

RAJIB RAY
Advocate
Bar Association Room No. 13,
High Court, Calcutta
Mob-9830132729 /7980422764

Chamber: 28, Fakir Chand Mitra
Street, Kolkata- 700009,

Email: rajib.ray23 gmail.com



